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AN ACT f o r  raising funds for making and repairin# roads in fhe 8ubz~rb~~  of -, 

C&Zcutta and, the Staiion of ,l€pzorab. a 

WHEREAS considerable sums are expended annually by Governrrtent for - . 
. . . . 

making- and re$airing roads in the iuburbs of ~alclstta 
"' Presn~ble. 

and the station of Rowrah : and whereas it is just and . - 

expedient that such expenses, or a reasonable proporl;ion thereof, should be 
defrayed by the inhabitants of the said suburbs and station in the same 
manner jas the expense of making and repairing roads in the town of Cal- 
cutta is defrayed by the inhabitants of tlie said Town : and whereas a tax 
has been imposed upon carriages and horses kept within the said Town ; and 
it is expedient that a similar tax should be imposed upon carriages amd 
horses kept withila the said suburbs and station : X t  is enacted as follows : - 

1 

I, The sums required for making and repairing roads within the limits 
of the said suburbs and station, except as hereinafter oiher- 

Expense of making 
roads t o  be defrayed by wise provided, shall be contributed by the inhabitants of 
inhabitants. the said suburbs and station and shall be recovered in the 
manner hereinafter provided. , l o  , , I ( r  

, j 6  

11. A tax ah d upon ail carriages, horses, ponies, an$ mule& 
t kept within %he 11mita of .the said suburbs and station, as 

A tax to be imposed 
on carriages, horses, those limits are defined in Act XXI of 1857, a t  the rates 
$c. specified in the annexed Schedule ; and shall be payable 
quarterly by the owners or persons having charge of the same. j 
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Horses belonging to Officers doing regimental duty at the Presidency 

. .. 
or -in 

3 

Carriages and animals kept for sale and not used for any other pirpose, 
if kept by bond--de dealers in such carriages or animals. 

Eieutkuant Governor 
IV, The Lieutenant Governor of Bengal may 

may appoint Collector appoint such person as he sha.11 deem fit to be Collector 
of tax. d horse-tax in the said suburbs ,and in 
the said station. I t -r 

Ownership for any V. Every person, who may have owned or had 
number of days in a charge pf any carriage or animal kept within the said 
quarter constitutes liabi- 
ilty to the tax for a suburbs or station for any number of days in any quarter, 
whole quarter. shall be liable to the whole taJx for that quarter. 

V1. If a carriage shall ha-re been under repair a t  a carriage-maker's 

Exemption of car- for the whole period contained in any quarter, no tax 
riages under repair 11 be leviable in r 

quarter. 

ollector, a t  his discretion, may compound, for any period 
exceeding one year, 'with livery stable-keepers and 

pound wilhlivery sta- other persons keeping carriages and horses for hire, for a 
ble-keepers. certain sum to be paid for the cadrria;ges and horses so 

1 
kept by such peraons, in lien of t ecified i i  the ~cheotule; 

. ,  :I 

" VIIH. Carria for' hire and kept for the time 

carriages ,a horses being in premises situated within the said suburbs or 

let in the suburbs hke residents liable to station, although owned by livery stable-keepers or others 
the tax. not residing within the limits"'of the said suburbs or 
station, shall b e  subject to the tax ; and the s u b s  to be charged for such 
carriages and horses shall be recover ersons id: whose premises 
they are for the time being kept. \ , \  

IX. Every cahiage bf the description rated in tR'e ScheduIe a t  bne 
I kupee and eight annas, k e i t  bithin the said subzrbs or 

Kegistry and num- 
bering of carriages for station and let out for hire,' shall 'be registered in the 
hire. 

Office of the Collector, and shall bear, in such manner as 
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the Collector shall direct, the number of such registration. The 
tration shall he , ~ p d e  and the number assigned annually upon such d 
each year as the Collector shall appoint. Any pereon becornink possessed, 
within the year, of any such carriage which has uot'been registered, may 
obtain registration'on application to the Collector at his Office. When any 
registered carriage is transferred within the year, i t  shall he registered anew 
in the name of the person to whom i t  has been transferred. A fee of four 
annas shall be paid for each registration. 

4 + ** I ) ", 
X. Whoever keeps any such carriage, required to be registered by the 

Penalty for not regie- provisions of the last preceding Section, without being 
tering. so registered, shall, on conviction before a Magistrate, 
be liable to a fine not exceeding ten Bupees, and the Collector or any Officer 
duly authorized by him may seize or csuse to be seized any such carriage 
(provided the same be not employed at the time of seizure in the conveyance 
of any passengers or goods) together with the horses or other animals 
drawing the same, and may deliver them over to the Police ; and all 
Police Officers are hereby required, on the application of the Collector or 
I ~ i s  Officer as aforesaid, to seize and de-lain the same. I f  the carriage 
as aforesaid be not claimed or if the fine be not paid within ten days, such car- 
riage, together wihh the animals seized with it, may be sold by auction by 

-' order of the Magistrate, and the proceeds applied to the payment of the fine 
and all costs and charges incurred on account of tbe detention and sale, and 
the surplus (if any), if not claimed by the osvhek within a further period of 
twenty days, shall be paid to the Collector. 

1 from time to  time cause to be prepred  and ' 
I,istof pers, , l i~e entered in  distinct coluu~ns in a book to be kept at his 

, to  t a  to be plepare$ Office and to be open to the inspection of any person in- 
; terested therein, a list of the persons liable to the payment of the tax, a 

description of the carriages and animals in respect of which they are liable9 
and the amo e tax assessed thereon. 

In order t o  enable the Co!lector $to rcake, such list, the CoIlector 
or any Officer a~athorized by him may send to all persons 

Returns may he re- 
quired purpose o f L  Supposed to be liable to the payment of the tax, a $the- 
making list. 

I diale -to be filled u p  with such information respecting the 
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carriages and animals kept by them as the Collector may judge necessary 
for the assessnnent of the tax. The Schedule shall be filled np in writi 
and sigded an& dbted, andcaketurned to theWffice of the Collector - by eve 
person to whom it is sent, whether or not liable to the payment of the tau '; 
and whoever refuses, neglects, or omits duly to fill up and return such Sche- 

1 dule within one week from the receipt thereof, or knowingly gives therein 
any incorrect or false return, shall be liable, 011 conviction before a Magis- I erate, to a penalty not exceeding two hundred Rupees. 

, ,  a +  , A '*$, 41 
X I ~ I .  The Magistrate on the'report of the Collector may, if 

Power to  surnnlon proper, summon any person supposed to be liable to the 
prsone liable to tax. payment of the tax, or any servant of such person, to 
appear before the Collector : and the Collector m ~ y  examine such person or 
his servant as to  the number adnd description of the carriages and horses in 

I respect of which s~ach person is liable to be assessed. I f  the rersoa sum- 
moned shall, without lawful excuse, fail to appear in pursuance o% the sum- 
mons, or shall' rehse to answer any lawful qriestion of the Collector, or - knaowingly give an .incorrect answer, he shall be liable, on conviction before 

, , ' ,  , . 
halt? &o t exc0e Rupe 
r,: . . '' 

. . ,  
: , ,  ' , .. . . I : ! : (  , .;,i , 1 > .,. - 

XIV.: Aby':peraon who. may dispute"h2s liability for any sssess'ment . 
Appeal againstasseas:' made under the foregoing hrovisions of this Act or the 

ment may be,made to 
Magistrate. ' (amount of any such assesbmei-;t, may appeal' tot the Ms- 

Aoviso. ., gistrate. Provided that kuch appeal shall be commenced 
within ten days after the receipt by suc ill for the sum claimed 
from him in respect of such assessment. I 

:t . , . , 
?' : . *  , 

, . , . .  < , , ; ,  >. ,.; *; ,,.\ . i  ! $ :  
~, XVo Tdg:d&isi6n of: the Magistratetdpod) &kh. a$,, be 

, . 

. . , : , . . I , . final. and coinclusive ; 2iild';(,:bo.:i pi2go,na! shall, bk.zghtitlkd eo 
' Xagistri$e s ;deci'iYon , , , .  . 
find. " donbekt -,any 8 Lssekme$t &&a&:'-~&dei fdieaoing- pro- 

XVI. Wheta any anm is due on account of the said tax, the  Collector 
b , : i ahall cause to be presented to the person liable to the 

Bill to be pr 
payment thereof a >bill for the amount, which shall also .. * 

contain a siatement of the  period and a de'scription 6f ,the carriages and ani- 
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mals for which the ch 
. . in, ;jPhiCh .i&n!$gp$e.il>< 

XVII. I f  the bill is not paid by the person liable to pay the same I 

within five days from the presentation thereof, the Col- 
Notice of demand. 

lector may cause to be served upon such person a notice 
of demand in the form (A) contained in the Schedule to this Act, or to the 
like effect ; .knd ifgdQh person &a11 not, yith 
such notice of deman'd, pay the sum due o 
paymelit of the same to the satisfaction o-P the Collector, and if  no appeal 
shall have been preferred,such sum with all costs may be levied bj. distress . ' . . . 

,,and sale of thegobds and chattels of the defaulter under a waryant in the 
" form (B) irr the Schedule, or to the like effect, to be iss.ued for that purpose - 

by the Collector. 

XVITI. The Officer cllarged with the execution of the warrant of dis- 

Inventory and r,otice tress shall make an inventory of the goods and chahtels 
of sale. seized under any such warrant, and shall a t  the same 
time give n notice in mriting in the form (C) contained in the Schedule an- 
nexed to this Act, to the person in possession thereof a t  the time of the seizure, 
that the said goods and chattels will be sold as therein mentioned. 

XIX.' If the aircar is not paid wit le warrant is not dis- 
charged or suspended by the Collector, the goods and 

Sale. 
chattels seized shall be sold under the orders of the 

Collector, who shall the ;roceeds or s o d  part thereof L may be neces- 
sary in discharge of the said arrears and costs ; a:ld the surplus (if any) shall 
be returned on derhand to the person in Dossessio6 df the goods and 

a t  the time of the seizure. The fee; paysb 
, Pees. 

distraints under this A C ~  shall bk such as bre set 
the Table of Fees (6) in the said Schedule 

X X .  Instead of proceeding by di sale, or in case of 

failure t.o realize By dist ole or part of any sum 
6:ollector may sue in- 

s h a d  or on failvre due in respect of the tax, the ~ o l l & t o r  may sue the person 
distress. lipble for the same in any 
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XXI. Previously to  the first day of May of each year,-an estimate shall 

.Estimate. of.,p,robab . .. 
expense of making a 
repairing roads, to 

. ' 1  prepared an nu all^, and suburbs and in the said. station respectively ; and es&- published. 
mate, when sanctioned by the Lieutenant Governor of Ben- 

gal, shall be published in the Oacial  Gazette .for general informktion. The-  . , . . ... . .  . 

'. . 

Governor General ,of India. in Council, on the report of the Lieutenant, G0vel.n- 
, or, shall determine jvhether qny and (if any? w5at 

,<b ,' .p# ;.. , f. ',L'! , :, ..$$.@ . .,;I% 1, ,:;$: ; 
-"estimate+ sh&l be pal . out o the public Rev&= e . , .., 

If estimate of ~xpense 
~roport ion (if any), the said estimate shall exceed the sum 

~xceeclcstimated~roduce which the carriage and horse-tau is estirrlated to produce, 
of cwriaze and horse- 
tax, excess how to be with the addition of such further sums as may be assigned 
levied. by the Lieutenant Governor for the said purpose out of 

tire Ferry Fund, or any other public fund, such excess shall be added to the 
%mount of ijhe assessment or rate to be levied in the said snburb:, and in 
the said station under Act XX of 1856, and such additional assessment or 
rate shall be made and recovered according to the provisions of that Act. 

Provided that the amount levied by an assessment or rate 
Proviso. under this Section sllall case exceed a sum 

equal to one.-half of the lanlount levied 856 for the 

purposes of that Act.  I ,  

XXII. The proceeds of any ass aforesaid shall 

Collections and fines 
be kkpt distinct from tlle proceeds of the assessment or 

to be  aid to Road6 rate made for the purposes of the said Act XX of 1856 ; 
Fund.  

and such proceeds, together'with ' I  all sums received by the 
,'e)ollector of the carrigge and horse-tax, and all $urns assigned by Government 

as above pro;ided,' id$ all fines i n d  penalties ievicd - under s this Act, shall form 

il Fund shall be called in the suburbs of ~ a l c u t t a  " The Suburban 
~~~d~ Fund," and in' the station of Eowrah " T h e  Station Roads Fund." 

Appropriation 
A11 expenses incurred for the purpose of this Act shall 

YLlnd. Of be defrayed from the said Fund, and thk residue shall be 
applied erelusively to making, repairing, and improving roads within Qe limits 

No paymolt to be of the said suburbs and statiou. 
made out fund merit shall be made from the said F 
for the repalr of certain 
roads. roads or pzrts of roa 

I11 the said Suburbs- 
The Barrackpore road with the Look-ga 
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The road from the Cossipore gun-foundry dco Dum-Durn. 
The ~ e l ~ a t c h ~ a  or DUG-Durn road. 
The Behalea or Diamond Harbour road, soutliward from .the cross road 

to Allipore . . and Tollygunge. 
The Budge-Budge road. 
The Gnrreahhath or Culpee road fronz the. end of Old Ballygunge road; 
The Cand roads, and the roads leading from the Canals and Salt-water lake 

into the Town, namely, the Balliaghutta, Narkooldangah, Wanicktollah, Qolta- 
o$?&ep$&h,',st$fi'& $e$ldaG#:Khdoleah, ~ i ~ t ~ l l a h , J ~ n m , ~ o j l : j l : , ; ~ a ~ o o  

, . ,  : 

Khgdagunge, and Khodghatta roads, and the soorah r o d  betwe'en the, 
Bdliaghatta and Narkooidangah roads. , . 

In the said 8tal;ion-- 
The Hooghly road northwa.rd from the point where it is crossed .by the 

Old  ena ares road, 
The 0ld. Benares ro@ westward from the same point.. 

Or for making or maintaining any part of any other main road of com- 
mumication between the Town of Galcutla and the illeerior of the counmy 
which may 11erea.fter be constructed. 

XXIII .  The Lieutenant Governor of Bengal shall cause statements to 

Bbatement cf ex- be prepared annually of all expenses incurred on account 
pensesinc1wred and of of making, repairing, and improving the roads of the said - 
receipts and disburse- 
n~euts of ~ u n d  t o  be suburbs and of the said station, and of all sums credited 
published annually. 

to and disbursed from the Suburban Roads Fund and the 
Howrah Station Roads Fund ; and the said& 

- 
. . . . .  rings, drawn by two horses 

For every 4-wheel carriage on spriugs, drawn by one, horse, or 
............ pony, or a pair,of ponies, under thirteen hands 1 8 a) 

.... ........... For every 4-wheel carriage ~vithuut sprin gs 1 8 0 
........................ For every 2-wheel oarriage on springs 2 4 0 

For every 2-wheel carriage without springs, drawn by a horse, pony, 
or mule ............................................ c3 12 8 

For every horse .............................................. 2 4 0 
-7 ?or every pozlg; under thirteeii hands, or mu1 
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Ponies under eleven ha 
A ,.: mot:kex&ed t@enty- 

a. 
NOTICE OF DEMAND, 

Take notice that the Collector of the Horse and Carriage'-tax for 
demands from you the sum of due from you for for the 

non-payment of the sum is not allown to the Collector within five days 
from the service of this notice, a, warrant or' distress will be issued for the 
recovery of the same with costs. 

(Signature of the Collector.) 

To (here insert iiie name of the Ofleer cr7lurged with tAe execuiion of  ifie 

warruntJ 
Whereas of d or shown sufficient cause 

for the non-payrneht of the sum of upees due for  the taxes 

mentioned in the margin for the months of 
185 , although the said sum has been duly demanded in writing from the 

said 2. and five 'days have elapsed ,since the service of the notice of 
demand ; This is to command you to distrain the goods and chattels of the: 
said to the an~ount of the <aid sum of . 1 -  Rupeep and L C  such further 

sum as mayL, he ,bufficient :to def'ray the charges of 'caking, ,keeping, and 
selling such distress ; and if, witbin five days next after such distress, the 
said sum shall not be paid, together with such, further sum as may be 
sufficient to defray the charges of taking and keeping such distress, to sell 
the said goods and chattels; and having paid and deducted out of the 
proceeds sf the sale the said sum of Rupees and the charges of 
taking, keeping, and selling such distress, to return the surplus (if any) on 
demand to the person wl~om you shall find in possession of'the said goods 
and chattels. If sugcient distress cannot be found of the goods and chattels 
of the said , you are to certify the s h e  to ine together t i t h  this 
wa.ssan t . 

'"7 
'b * 



f State particda.i.s qfgoods seizedJ 
Take notice that I have this day seized the goods al~rl chattels specified 

in the above inventory for the, sum of Rupees due for t'ne taxes men- 
rioned in  the mar9in for the months of 185 ; and that 
unless you pn;yr into the O 5 c e  of the Collector of the Horse and Carriage- 
tax for the :tn10~1i"Lue~ togetller with the costs of this distress, 
witkin five d:iys from the  day of the date of this notice, t he  goods and 

Date ----- ----. 
D. 

Table of Fees payable aim dishaints under tlzz's d c t .  -- 
I 

--. 

Sum distrained for, Fee, 

cha 
for 

e- 
- 

Vxader 9. Rupee ................. ...... ... ...... . . . . . .  
............................. I and under 3 Rupees 

- -  3 .,m.s..s * * . . e n a s . a .  n a . . s * v *  * ,9 5 ,7 

............................. 5 3 9  10 9,  

........................... a o  ,, 15 ,, 

.............................. 3 5 2 ) 20 ,, 
20 ........................ $ 9  25 9, 

........................... 2 5 ,9 30 ,, 
30 3 5 ............................. 

9 9  , 9s 

The above charge inclutles all expenses, except when peons are kept in 
rge of property distrained, in  which case three annas n ,mt  be paid clailij~ 
each man. 

Rs. 
.-- 

O 
0 
1 
,I 
2 

3 
3 
4 

As. 
- 

: 1 
0 
8 
o 

2 1 8  
0 
8 '  
0 '  

35 ............................ > )  4.0 ,, 
45 1 ................... . .... 4 0  99 2 9  : ... 

........................... 4 5 3 )  50 ,, 
........ ............-a. 50 >> 60 9 9  - 
............................ 60 > 9  80 9, 

80 108 39 . ....................... > Y  

Above ,, 100 ,, ............................ 

9 
9 

10 

8 
0 
0 1  

-. -- - I 


